DELHI LiSGISLATIVE AS3.'BLY
Bulletin - Part II

(Genaral Information ralating to Lecislative an” cther
matte rS)

10th Dec=2mber, 1993,

Ny, Lid Slection of Spzakar

In pursuance of Rule 7 of the Rules of Procedure and
Concduct of Business in the Legicla’ive Assembly of the
National Capital Territory of D21lhi, the Lieut=nant Gover-
nor has been plezased to fix the 15th December, 1993, for
holding ths electiom to thz office of ‘he Speaker of the
Legislative Assembly of the National Capital Territory of
Delhil. i
(2) In this connection, attzantion of Members is invited
to sub-rules (2), (3) and (4) of Rule 7 of th2 Rules of
Procedure an® Cohdliet of Businsss in the Legislative
Assembly of the National Capital Territory of Delhi which
are rs procuce@ below.:-“‘ -

“(2) At\any ‘time Befoi» noon on the day prﬁcedlng the date
so £ix ed any memper may give notice in writing, acdressed

to thz Secretary, ef a motinn that .angther m=mber be chesen

as the Speaker of yhe House, an® the notice shall be seeond"

eﬁ.'w a third mumbﬁr and shall be accompanied by a statee
ra2nt by ths momBLETQMO e nwmﬁ iguprcooseﬂ in the notice
that hé is willing to oerve ‘as Speakzr, if “lﬁcted. '

: Provideﬁ thnL a member shell not OrODOSQ his own
namé, og secend a3 motion nrooosing Khis own name, or
ﬁroposc or s=¢0nd erﬂ' han cne motion. )

(3} A mcmbur ‘in vhose nimz 2 meticn stands on the lisﬁl
of buSIHLSS shall, unles he states that he does not wish
tO move Lhe motlon, move th: motion whcn callad upon to
do so,r In 81Lhﬂr<’ﬁ5@ hu shall an£1nb h1m81l£ to a mere
statement to thn’efi*ct th{n ha movas tha motlon or that
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Ne dogs not intend to move the motion,
(4) The, motions which have béen moved and P
duly seconded shall be _ut one by sne in the
order in which they have baen moved, and
decida_d,' if necessary, by divisjon, . If any
notiQm §s earrisd, the person presiding shall
‘withgQyt putting later motions declare that the
» 'manber'gopcs e@d in the motjon which has beem
carrled. ms been chosen as the Speaker of the
HQUSQ.
24 3) ‘In the present ecase, not.lces of motions fer the
slegtion of the $peaker can be given before noon. on the

l4th December, 1993, in Room No.53, 0ld Secretariat »Delhi, _‘ -

*L(4)1 Rr the convenience of Members, form for giving
mie nqt.l.ces of mQtions for election of .::peaku_r are available
dn ghe. chrc;arlat (Room Ne.53, 014 on.cratu.r;at).
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